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Final Decision : Partly Allowed

Judgement

1. The Appellant-Revenue has mentioned in the list of dates and events that the
issue involved in the present appeal is same which arises in Civil Appeal No. 173
of 2003 which was pending at the time of filing of the instant appeal. Learned
Counsel for the Respondent has brought to our notice orders dated 23.02.2015
passed in the said Civil Appeal No. 173 of 2003, wherein this Court has affirmed
the findings of the Tribunal holding that the fabric in question shall be classifiable
under Chapter Heading 52.06 of Central Excise Tariff and not under Heading
59.06. Since the issue of classification stands settled in the aforesaid case which
is also the issue involved in the present case, finding no merit in this appeal, the
same is dismissed.
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